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Firing: by Pakistanis
4-

{
S hri U. L. Patil:
S h ri V ajpayee:

Shrimati Renu Chakravartty:

Will the Prime Minister be pleased 
to state:

(a) w hether it is a fact th a t one 
Indian national has been killed  as a 
result of firing by Pakistan i M ilitary  
personnel on the 12th April, 1958 at 
Hansnabad;

(b) w hether any enquiry  has been 
made in regard  to this incident; and

(t ) if so, the findings thereof and 
uction taken  thereon?

Tbe Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath A ll Khan): (a) to (c). On the 
12th of A pril, 1958, th ree  Indian 
nationals of Sodepur, P.S. H asnabad, 
D istrict 24-Parganas, w ere proceeding 
for fishing in a boat th rough  the 
Indian side of river K alindi. W hen 
they reached Singerkathi, an Indian 
village opposite to  Pakistan Border

Outpost at U luha, the Pakistani Mili
tary Patrol Party called them towards 
the Pakistani border. On the Indian 
nationals paying no heed to this, the 
Pakistani military men opened ftre 
resulting in the instantaneous death 
of one of them.

T he G overnm ent of W est Bengal 
have in a strong p ro test lodged w ith  
the  G overnm ent of E ast P ak istan  asked 
to r  an im m ediate enquiry  into the 
m atte r and com pensation fo r loss of 
life. A sim ilar p ro test has also been  
m ade by the G overnm ent of Ind ia  to 
the  Pak istan  High Commission.

Shri U. L. Patil: May I know  if any 
rep ly  has been received to the protest?

Shri Sadatii Ali Khan: No.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
N eh ru ): P ak is tan ’s case is th a t these 
people w ere engaged in sm uggling.

Shrimati Renu Chakravartty: As it
is now m ore than  2 0  days, m ay we 
know if there  is any possibility of 
getting any rep ly  from the P ak istan  
High Com m issioner here  or from  
Pakistan  directly?

Shri Sadath  Ali Khan: As the P rim e 
M inister has said, the E ast P ak is tan  
G overnm ent have rep lied  saying th a t 
these m en w ere engaged in sm uggling. 
No rep ly  has yet been received from  
the G overnm ent of Pakistan  in 
K arachi.

Shrimati Renu Chakravartty: May
I know  w hat is the position regard ing  
sm uggling? A rrests can take place, 
bu t can unarm ed people be also shot 
down for smuggling?

Shri Jawaharlal Nehru: We are
m erely stating  w hat the  Government 
of Pak istan  have said. They have 
said tha t they  were suspected of 
sm uggling, they called upon them, but 
they  did not reply, so they fired. I 
quite agree with the hon. Member 
that they should not be shot down. 
B ut on these international borders— 
it is very unfortunate—people seem
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to  keep th e ir  fingers on  the  tr i f f e r s
a ll the  tim e a ll ever the place in  a 
nervous state.

Shrim ati R ena C hakravarttjr: Is it a
fact that the police or arm ed police 
patrols Pakistan  is keeping along this 
border have been increased? Are 
they constantly increasing and are we 
on our side doing som ething to p ro 
tect lives and property?

An Hon. M ember: We are lodging 
protests!

Shri Jaw aharla l N ehru: I cannot
give the figures regarding patro ls on 
the other side of the border. But 
w hat norm ally is done is th a t if there 
is any trouble in any particu lar area, 
patrols and posts are increased in that 
area im mediately.

A rticle in 'New A ge’

['Shrim ati R enu C hakravartt? :
I Shri S. M. Banerjee:

*205$. Shri T. K. Chaudhuri:
] Shri H. N. M nkerjee:
^ S h ri N arayanankutty  Menon:

Will the M inister of R ehabilitation 
and M inority Affairs be pleased to
refer to the reply given to Short
Notice Question No. 15 on the 17th 
April, 1958 and state:

(a) w hat were the reasons for ask
ing compensation under separate 
heads for him, his wife and sons when 
his wife is living w ith him and his 
sons are described as minors;

(b) w hat was the difficulty in m ak
ing a composite claim  for his share 
of ancestral property;

(c) w hether it is a fact th a t in the 
first instance his m other Shrim ati 
Pu tli Devi w as also a claim ant and 
in la te r application she w ithdrew  her 
claim i and

(d) w hether it is a fact th a t a  large 
portion of his property  was in  canton
m en t and w hether the value of land 
w as also computed in assessing his 
claim s?

The Minuter of WeHabiWattia awl 
Minority A ftate (Slut Mote Ctoud
K banna): (a ) an d  (b ). The atten tion
of the hon. M em bers is d raw n to  the
reply (riven by me on 17th A pril, 1998 
to Short Notice Q uestion No. 15. It 
was optional under the ru les eithe'fr 
for the K arta  of a jo in t H indu fam ily 
to file a claim as K arta  on behalf of 
the whole fam ily or fo r the various 
m em bers of the fam ily to file claims 
for their respective shares separately.

fc) It was w ithdraw n by h e r own 
son who held a power of a ttorney on 
her behalf. Shrim ati P u tli Devi, who 
is my stepm other, had no in terest in 
the ancestral property.

(d) No. My claim has been verified 
exactly in the same m anner as the 
claims of other persons for properties 
in Cantonm ents. The value of land 
was not taken into account in assess
ing the claim.

Shrim ati Renu C hakravartty : Is it a
fact that besides the claim of Shrim ati 
P u tli Devi to the jo in t fam ily property, 
she was also a claim ant in her own 
right, as has been stated  in the sta te 
m ent laid, and th a t the date of her 
application for the claim and the date 
on which cheque was given w ere very 
close by ’ Were there certain  other 
widows’ outstanding claims on that 
very date?

Shri M ehr Chand K hanna: W hat I 
said in reply to the Short Notice 
Question was th a t as fa r as m y step
m other was concerned, she was left 
some property  by her fa ther who died 
in 1931. If she filed a claim on account 
of the property  left to her by her own 
fa ther and received either some m ain
tenance allowance or compensation, I 
have no knowledge. My m other does 
not live w ith me. She lives in 
R ajasthan.

Mr. Speaker: I w ant to m ake a sug
gestion. I feel not a little  em barras
sing to allow this question or this 
kind of answ er. The hon. M inister has 
to decide his own affairs and give an 
explanation about him self so fa r  as 
his M inistry is concerned. I  wottfd




